
BEFORE THE NATIONAL GRF"EN TRIBUNAL'

PRICIPAL BENCH, NEW DELHI

o.A. 17 0ß 2022

IN THE MATTER OF:

DSKATARA&ANR.

GOVT OF NCT OF DELHI & ORS

Place: New Delhi
Dated: 04.03.2025

APPLTCANTS

... RESPONDENTS

Ìùþ-
Nandadevi Deka

Corursel for DDA
B-208, First Floor,

Nizamuddin East,

New Delhi - 110013

Phone: +91-8130788166

E-mail : ndeka@nddchambers'co'in

VS

INDEX

THROUGH

PAGESPARTICULARSSR.

NO.

1--5,
RESPONDENT/DDA PURSUANT TO ORDER

DATED 15.01.2025

BEHALF OFAFFIDAVIT ONCECOMPLIAN1

6-lA copy of the status reportÀ{ote 1 of internal file

OF DDA

Annexure A -12

g
Annexure A-2

A copy of Map delineating the placement of

unauthorized colonies adjoining to the E-2

Vasant Kunj

J

4          Proof of Service                                                    9
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BEFORE THE NATIONAL GREEN TRTBUNAL'

PRTCIPAL BENCII, I\EW DELHI

o.A. 17 0F 2022

IN THE MATTER OF:

DSKATARA&ANR.
. APPLICANTS

VS.

GOVT OF NCT OF DELHI & ORS' ... RESPONDENTS

o

present Affidavit has been drafted under my instructions

ay that the facts therein are based upon case records which I

F

MOST RESPECTFULLY SHOWETTI:

I,Sandeepaged3Tyears,S/oKamalsinghdesignatedasSE/SCC-¿ISZ

ofDDA,offrceofsuperintendingEngineer,southCivilCircle_2,D-3&'

D.4,DDAFlats,VasantKunjdoherebysolemnlyaffrrmandstateonoath

as under:

That I am presently working as SE/SC C-2 ofRespondent/DDA and

assuchamdulyauthorizedandcompetenttoafflrrmthepresent

t on behalf of Delhi Development Authority (DDA)'

1

g.L'blct'

9'J.

+

2

* [nçç
Ío

ieve to be accurate to the best of my knowledge and belief'
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J It is submitted that the Delhi Development Authority (hereinafter

referred to as "DDA") has been consistently complying with the

directions issued by this Hon'ble Tribunal. All requisite steps have

beenundertakenincoordinationwithrelevantauthoritiestoaddress

the issues.

This original application bearing OANo' l7l 2022 was registered

suomotuonthebasisofaletterdated|8.06.2021fromtheResidents

WelfareAssociation(RWA)'SectorE-2'VasantKunj'allegingas

under

a. Encroachments and garbage dumping by residents of an

unauthorized colony choking the drain near the society

boundary;

b.Stagnation and seepage of waste water into the society

premises;

c. Effluents released into the drain by nearby factories;

d.Unhygienic conditions and associated health hazards'

4
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sideofDDAlegalHousingComplexSocietywallinSectorE-2

VasantKunjNewDelhi'Atoutsetitisstatedthattheissuewas

alreadydealtinminutesofmeetingdated05.05.2024which

comprises of officers of DDA, DJB' DPCC and MCD' It is stated

that Irrigation and Flood Control Department, Delhi and DSIIDC are

theagenciesfortheunauthorizedcolonytodeveloproadsand

managethesewagedischargefromunauthorizedcolonies.

Itispertinenttostateherethatinregardtothestatusofthe

unauthorized colonies as submitted by the Deputy Director (Land

Management), New Delhi Zone' Delhi Development Authority

(DD/LM/|{DZIDDA),isrespectfullysubmittedasfollows:

a.AsperlandrecordsavailablewithLM/I\DZIDDA,thekhasra

no 770(2-10), 77lll(1-0), 77 ll2(3-02)' 786 (6-0)' 787 lI (2-

5),821(1-18),822(6-6)werenotifiedunderSection4ofthe

Land Acquisition Act, l}gl,vide Notification No' F4(98)64-

L+Hdated23,0l.1965,andunderSection6videNotif,rcation

No.F4(98)64-L+Hdated26,|2.1968.However,theseparcels

of land were not acquired for the DDA'

b.TheKhasraNo.78712(1-8)standsacquiredvideawardno.

30/36.3TandpossessionwashandedovertoDDAby

LAC]LÈ/¿B,GNCTDon23.0g.|gs6.Theaforesaidlandwas

subsequently transferred to AE' QRT/SWD-2 (now SPD-I)

divisionandremainsfreefromanyencroachmentasofdate.

ûomm, Khasra Nos 823 (5-0), 82811 (2-g)' 82812 (0-11)' 829 (5'
.i(

ts
(:1 .t-.

), 833/1 (1-4) and83312 (1-4) stands acquired vide award

. 30/86-87 but physical possession was not handed over to

.L.

¡VJ

F
ÞPp

9'1. o

fo
+

House
DDAbyLAC/L&B,GNCTDduetoastayorderissuedbythe
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Hon'bleHighCourt,asrecordedinthepossession
proceedings dated 23'09'1986'

d.Inviewoftheaforementionedfacts,itisrespectfully
submittedthatthelandadjoiningE-2'VasantKunj'wherethe

unauthorizedcolonyhasdeveloped,eitherremainsunacquired

bytheDDAorhasnotbeenphysicallypossessedbytheDDA

duetothestayorderissuedbytheHon'bleHighCourt.The

only parcel of land acquired and possessed by the DDA' i'e''

KhasraNo.78712(1-8),isconfirmedtobefreefromany

encroachment.

Acopyofthestatusreport/l.Iotelofinternallrleisannexed

herewith as A-1.

AcopyofMapdelineatingtheplacementofunauthorized

colonies adjoining to the E-2 Vasant Kunj is enclosed herewith

and marked as Annexure A-2'

g,InregardtotheissueofthetreatmentofSewageandWater

Supply in E-1 and E-2 Pockets' Vasant Kunj' That the DDA

constructed a Sewage Treatment Plant (STP) at E-1, Vasant Kunj

beforehandingoverpossessionofflatsin20lg.Thetreatedwater

from the STp is effectively utilized for flushing purposes in the

flatsandformaintainingthegreenareasofthesociety.

10. It is pertinent to state here that in regard to cleaning of the pond'

Respondent DDA has earlier floated a tender for cleaning the

pond but such a task was tedious and expensive and was

c in the longer run as observed by this Hon'ble

Therefore, it fell from this Tribunal that a permanent
F-

9J.

fo
I ¡ç9

SE

,l

for cleaning of pond deserves attention of the parties that
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resulted in initiation of the process of construction of a permanent

STP by the Delhi Jal Board for which a parcel of land was already

transferred by the DDA in favour of DJB. However, on the last

date i.e., on 15.01 .2025 Hon'ble Tribunal yet again directed

periodic cleaning of the pond by DDA on request been made by

the Applicant, due to which DDA has yet again started the

process of cleaning in compliance thereot by putting up an

estimate for cleaning of water-logged area periodically and the

same is under process. The office of DDA has also submitted an

estimate of expense to District Magistrate, New Delhi for

approval to lay a DI pipeline (in Gramodaya budget) to divert the

treated sewage water from the STP to a water body at Rangpuri

Village for development and maintenance of green arca.

That in light of the aforesaid, it is respectfully submitted that the

Respondent /DDA has complied with the directions of this

Hon'ble Tribunal in the present matter, bearing O.ANo. 1712022.

DEPO
Superintendi g Engineer

Southern Civil Circle-2

ON: Delhi Development Authorit

r

't..'
1-)- "ii:

i.'
U)

J=
7
+ Ë s ri/\R 2r,2s

D-3 & 4, Va sant Kunj, New Delhi

at New Delhi on day of March, 2025

true and correct and nothing

DE NENT

v

on...-..-....."
That the
been fe:r'l & '.i.,'i¡i¡ true Superintending Engineer

Southern Civil Circle-2
Delhi Development Authority

D-3 &4, Vasant Kunj, New Delhi
corfed to his

oath Commßsionc?
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Brahm Kishore <brahm3110@gmail.com>

Fwd: Compliance Affidavit on behalf of Respondent/DDA in D.S Katara Vs GNCTD
and Ors OA no 17/2022
1 message

Brahm Kishore <brahm3110@gmail.com> Tue, Apr 1, 2025 at 3:59 PM
To: msdpcc@nic.in, ceodelhi.djb@nic.in, secy.djb@nic.in
Cc: shashwat@nddchambers.co.in
Bcc: ndeka@nddchambers.co.in

Sir/Madam,  
Please find attached by way of service, the following Compliance Affidavit on behalf of Respondent/DDA in D.S Katara
Vs GNCTD and Ors OA no 17/2022 along-with documents in the captioned OA.

Request you to kindly acknowledge receipt of the same.

TThanking you & Regards
On behalf of  Ms. Nandadevi Deka
Advocate ,Supreme Court of India
Office:B-20, Nizamuddin East, New Delhi-110013
Res : Godavari Villa, G-161, Palam Villa, Gurgaon-122017, Haryana
Mobile:+91 8130788166, E-mail-nandadevideka@gmail.com

D.S KATARA Affidavit 05.03.25 .pdf
839K

4/1/25, 3:59 PM Gmail - Fwd: Compliance Affidavit on behalf of Respondent/DDA in D.S Katara Vs GNCTD and Ors OA no 17/2022
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